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LOK SABHA

Thursday, December 13, 2018/Agrahayana 22, 1940 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]



MEMBER SWORN
HON. SPEAKER: Secretary-General may now call the name of the newly
elected Member.

SECRETARY GENERAL: Shri B.Y. Raghavendra.

Shri B.Y. Raghavendra (Shimoga) - oath - English




11 02 hrs
OBITUARY REFERENCE
AND
REFERENCE REGARDING 17" ANNIVERSARY OF
TERRORIST ATTACK ON PARLIAMENT HOUSE

T STEAET : A1 A0, g3 FHT Bl 27} TH. T, e, S PpAlced &
HiedT FeeIY Fare & 9 1241, 134T, 3R 144t olep FT &b G &, S7p T
e & IR o PRATE |

T SR F Bralg FaT 3R TR g H3Al D w9 H B o | b A1
TESIIE & ©F H IralH [T SarT QiR & Jeg & w0 5 Hf B {5

it SRS =TS RFHT & G AN AT H F b Al I8 200 A
fheH qmferet offi 31U AFER SRFY & [T I B3 fthed JRRBRI & FHAT fha

Tl

it T, TF. 3RS T 78 66 ¥ &Y IR H 24 Fa=R, 2018 BT S,
Pifce H g3l

& i 3FRIST o I8 UR T8 2Teh Tebe bRl & IR H 37UIT AT HHT bl 3R
3 Qe HaH UNAR & U] AT Hehe el § |

AT RN, 3T IeT b AT §H I G FSHT BT TR IRl 8, Ol
13 =R, 2001 @I BRI lbdiHd FaeAT P TIRE, IRT HT FFS DI Th
SIREEICISR CARERIBIERIRIE DI

99 PRIRATYUT EHel T FHES YRER DT & H T 8HR Hcldh U& IR GRET gall
T INhel Y fodT ANl foeel gfer &b uier GRemeH! st Areie, HdTe,
ey, ool g 3R B=eam™, Sy RoTd gferd a/eT b1 U AfSeTr divcsel
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ST BT PART TR TRE GRAT JaT b < YREM Fereh AT Se1er Y™re gred
3R &t 7qeR RiE M 59 §Hel BT T8IGY | AHT PR §Y RIS & T Al 5
3TaTEl Bet H Uas iy #ft SeRTor ot ordie 81 7y o1

IE AT 39 TR BT HFNfer MU et 8, s 13 =R, 2001 &7
3TTCepa Tl BHeT & SR A DT & PRl §Y AU UTUN T 3TN & & oI I7ep
URRaRT & T 19T 2N FAGHT &b el &l

9 3[R W, 3MT3Y BH 3ATdhdle D g9 I & U & forg 9 R d

I &R b 30 Hebed el &TERIU SR ST AT T Tebell, ISl AR T
< Y& & b foT U el Y J: GGl 3 &ch |

g T T SATHTSAT b T § P <R o fory Hi el
1105 hrs

The Members then stood in silence for short while
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11 07 hrs
At this stage, Shri P. Kumar, Shri Konakalla Narayana Rao,
Shri Gaurav Gogoi and some other hon. Members came and
stood on the floor near the Table

... (Interruptions)
HON. SPEAKER: | request all of you to please go back to your seats. | will
allow you to speak after the Question Hour is over. You cannot do like this
every day. This is not correct.

... (Interruptions)
HON. SPEAKER: Please go to your seats.

... (Interruptions)
HON. SPEAKER: | am warning the Members of Telugu Desam Party also. We
have given you a full discussion on the Motion of No Confidence. This is not
correct.

... (Interruptions)
HON. SPEKAER: | will allow you to raise your issue later on. Please go back to
your seats now.

... (Interruptions)
HON. SPEAKER: Question No. 41, Shri Gurjeet Singh Auijla.

... (Interruptions)
HON. SPEAKER: What is this going on?

... (Interruptions)
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11 08 hrs
ORAL ANSWER TO QUESTION
HON. SPEAKER: Question No. 41, Shri Gurjeet Singh Auijla.

(Q. 41)

"SHRI GURJEET SINGH AUJLA : | thank you, Hon. Speaker Madam for giving
me the opportunity to ask a supplementary question on this issue.
(Interruptions)

The Central Government has decided to open the Dera Baba Nanak —
Kartarpur Sahib corridor for the Sikh pilgrims. What infrastructure is being
made available for this purpose? | would also like to know from the National
Highway Authority regarding the proposed planning in this matter. Shri Guru
Nanak Dev ji had spent 18 long years at Kartarpur Sahib. Keeping in view the
Sikh devotees, what is the NHAI doing? Over 1,25,000 pilgrims visit Shri
Darbar Sahib. The same number of pilgrims is expected to visit Shri Kartarpur
Sahib to pay their obeisance. So, the State Highway No.25 should be
converted into a National Highway and it should be made signal free for
pilgrims. | urge upon the Hon. Minister to kindly respond to the points raised

by me. ... (Interruptions)

S TS U ATSTART : AR STeel HeIedT, g3 A1 ey i el gy gt
8l &I 8 b TReeIIeb g Sif & 5852 el TRt & JaER IR PRATR SRR AIfed
ST ST BRAT R TR 3R TorTeb & Sif & HfT 21T 3@ dTel @l & fofy

* English translation of the speech originally delivered in Punjabi.
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STREIT T A9 & |....( SaeT) T AR R TEFHAT Re TS HIal it - Hgeaqquf
fof 22 FeFR @Y foRIT | ST A16T AMe F PRARYR T T DINSR M Bl
Hecaquf fSHIST forT, FRTehT hie=e e T AT SUTSCURT ST & R Al
3 26 TR, 2018 BT G3AT | ... AL IFb IS BIRT A 7 34 R B Lo

R AT 81 ofe UfafTer o B o 8l T8 | ....( Fa9)

HON. SPEAKER: * what is going on?
... (Interruptions)
HON. SPEAKER: Hon. Member, | will have to name you.
... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 1120 hours.
11 10 hrs

The Lok Sabha then adjourned till Twenty Minutes
past Eleven of the Clock.

* Not recorded
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11 20 hrs
The Lok Sabha reassembled at Twenty Minutes past Eleven of the Clock.
(Hon. Speaker in the Chair)
ORAL ANSWER TO QUESTION... CONTD.
ATART STEET: ToiioT T ANT 43 18T |
...(IY)

AT STETET: W@Tﬂ?ﬁﬁﬂ‘déﬁﬁ?l | am sorry. WRT MY T F e & fh
J8T §H TR, T RB, T RB I3 gY FHT AN bl 19+ AT 81 Every party

can have its say. | am not saying ‘no’ to them. AR I%rgwlv-l Y 3Md-3Md UeeT

2 | grforame I+t & foTT & | The Parliament is also for Andhra Pradesh. %Ej—ﬂlﬂ
o 377y geT |l 8, PR &, TG 8, STH-PHR & 3R ITR U 8l

....(TFHM)

HEAIT 3reeT: U e it

...(CTFEH)
AT STEIET: -7 30T 81 (Fdad & o urfefame f$eper & forg & | 89 ugel faa &
gl B8 B & b fSTpe BT @1 MUl Hibr Mol | 31y 59 fawr R =,
according to rules, 31U T&T Tl IR & foT0 T fi¥elv T, T Uedte fepam e
3T gt &b e W AT (FH 193 & e T Fedl H ST eRel fSSer 31k
T 31T <, 3ATTehT fEHIS TR 37T 193 Pl ITIT &1 3719 3R Y fawy < Hepel 81 4
ygel T aT & fob &7 AT STT-31eTT fasRl UR Uep <4l - Al 81 3R 37T S SIRT
3ITeR ¥ ISMT IS &, AT 89 SIRT AR H Y U] FHI < I8 81 H Al g fob
Pl U AT IS P Y IE PR I & TR AT G gD AWM
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qrfefam™e & wexT & ST BRI J&T A-T e 8, 8l ar Jf¥eber & S | | am
sorry.

...(FEA)
TR 378 H 3ue! |l THY < dTell gl vel & Jdlfae H IRE a9 &b g8 J7
SUIREREISERERIN

....(cTaH)

11 22 hrs

At this stage Shri Deepender Singh Hooda, Shri Jayadev Galla, Shrimati V.
Sathyabama and some other Hon'ble Members came and stood on the floor
near the Table.

....(TFHM)

HON. SPEAKER: Shri Gurjeet Singh Auijla, would you like to ask your second
supplementary?

£} TRoi Rig 3itorer : T feq, § 11 gradie ffaRe” J SraTe area g fob
S BIRSR a9 BT 8, [ A g St Pl PRARYR A8, T8T 18 HleT o A <d il
% 9, 5 ARDHR 7 I heyell (T &, H IHPT TR AT 8l <fehT I DIRSR T
ST & foTq Fesie Ueh oTRY Iod 1 &R @INT SRaR A18S AT & 3R A1 & foh T
AT Tod T B9TR T 8T Hft 3| ... ( Fae™) A-FIT Sruie fAfFReR 37 BiRSR
T CATIIT et %@ € 3R et § 9Ty fob gereh e T BIf? Wb oTRT Tl ¥y 89T
ST T o ST & foTT PH-T-pT T 8Id I Wt 9T SIS ST TR BRT JTT
& fo ARBR AT T MIASH IR 3R A9t 8189 T off 97 g0 &FgaTe] ... (ITTH)
S} T U ASfAT: 31eel HeledT, S} d16T AMe § PRARYR AIeq D f$wed
IR feAIHIer Tfehrea H & 3iR Ale IR fhetlHiey 9Rd H 81 Pol AR I8 1S
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fepeTrHicR T f$ECH Bl...( FaUM) <lfehT SGIeI3N bl PRARYR Hlfed ST & fofy
PR 3 THT 1SR, a7 9Te) A ER 3R SRR J PRATR FIed ST b ol 96
9l fhefHiey &1 f$ecH Ta BT BIdT o1l YEMHAT g 91g Hial 7 59 forg
gfvRrgfee foram SITST ST eTNT SHRARYR ATed TOGIRT BT &2 AT dled o, d IR R
Ueh BICI-AT A7 HeRT ol 83 off, a87 A I &2 &R Favl A ... FaY) T8] uega

B H S H ggd ) it off, etfd ST fSRsT form i 8, IHepT Braser ¥ &l

AT &...( TIYM) T TS THAT 184 8 o 87 ) B dx? Sl Ale IR
fepeTHICR T DIRSR fergect H ST &, S 7T 8 ST BrSSIH T 3T 2T,
9 F & B Yo PR AT 81 IGH ol TErEiore BT B 87 URT H & TWCIE N
fear 81 ofe TRiifSred @1 81 S @ dle IR fhelHIer AeMer 85d Iev o
ST ( TTY) TSR TP PINSR 9 A 87 Urfcoea™ & o Freeiia & & &
SHDI ITTgTHE 3R §INT JATSTHE Sl JTATSTHE Uh & T W 8, oy
PINSR TP & e § &9 AP |...( TIeIM) T 3T A F 87 I Il s 32 &l
&R TR Dl GALT <7 & 1Y A &1 FHE0T ff ¥ 39 TogRT A8 & &3 &g
ST o foTQ et 3713 fhetiHIeR a1 & feecH W8 SITQw ... ( e At Ry Tqer™
31R T A < SiT & UfT $IGT & dTel T @M1 & foTq Uep aiget wecaqul ok 8
SO T HgTe] 8T A 2 STRAT § Y U] .. (ST ET)

AT STEET: H 31T AR A IS BT 8] 3R 37T RN T e el AT &l af
aTgUl ¥R feTq &, I8 e 31 fTu & |

....(cTgET)




HON. SPEAKER: The House stands adjourned to meet again at 12 o’clock.
11 25 hrs

The Lok Sabha then adjourned till Twelve of the Clock.

16
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12 00 hrs
Lok Sabha reassembled at Twelve of the Clock.

(Hon. Speaker in the Chair)

T JTETET : HIFHI TR0, Hot [T fawll R o Hawdl & T I
! oY U6 §S 8 JT I HHel Hecqqui & AT I foTq 3119 T rears A
YT ST D T8I 81 §9 TH bl =T AR W IS ST FepdT 8l
SaIeTq H e R b febedl it T ol STgHfcr UeT =18l bl &l

....(cTgEM)

12 01 hrs

At this stage Shrimati V. Sathyabama, Shri K. H. Muniyappa and some Hon.
Members came and stood on the floor near the Table.
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1201 °% hrs
PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, Papers to be laid on the Table of the House.

THE MINISTER OF STATE OF THE MINISTRY OF POWER AND MINISTER

OF STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI

R.K. SINGH): | beg to lay on the Table a copy each of the following papers

(Hindi and English versions) under sub-section (1) of Section 394 of the

Companies Act, 2013:-

(1) Review by the Government of the working of the Indian Renewable
Energy Development Agency Limited, New Delhi, for the year 2016-
2017.

(2) Annual Report of the Indian Renewable Energy Development Agency
Limited, New Delhi, for the year 2016-2017, along with Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9835/16/18]

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON
RADHAKRISHNAN): | beg to lay on the Table:-

1. A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 394 of the Companies Act, 2013:-
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(@) (i) Review by the Government of the working of the Hooghly Cochin
Shipyard Limited, Kochi, for the year 2017-2018.
(i) Annual Report of the Hooghly Cochin Shipyard Limited, Kochi,
for the year 2017-2018, along with Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9836/16/18]

(b) (i) Review by the Government of the working of the Dredging
Corporation of India Limited, Visakhapatnam, for the year 2017-2018.

(i) Annual Report of the Dredging Corporation of India Limited,
Visakhapatnam, for the year 2017-2018, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9837/16/18]

(c) (i) Review by the Government of the working of the Kamarajar Port
Limited, Chennai, for the year 2017-2018.

(i)  Annual Report of the Kamarajar Port Limited, Chennai, for the year
2017-2018, along with Audited Accounts and comments of the Comptroller
and Auditor General thereon.

[Placed in Library, See No. LT 9838/16/18]
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(d) (i) Review by the Government of the working of the Shipping Corporation
of India Limited, Mumbai, for the year 2017-2018.

(i) Annual Report of the Shipping Corporation of India Limited, Mumbai, for
the year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 9839/16/18]

(e) (i) Review by the Government of the working of the Cochin Shipyard
Limited, Kochi, for the year 2017-2018.

(i) Annual Report of the Cochin Shipyard Limited, Kochi, for the year 2017-
2018, along with Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT 9840/16/18]

(2) (i) A copy of the Annual Administration Report (Hindi and English
versions) of the Cochin Port Trust, Cochin, for the year 2017-2018.

(i) A copy of the Review (Hindi and English versions) by the Government of
the working of the Cochin Port Trust, Cochin, for the year 2017-2018.

(iii) A copy of the Annual Accounts (Hindi and English versions) of the
Cochin Port Trust, Cochin, for the year 2017-2018, together with Audit Report

thereon.



22

(iv) A copy of the Review (Hindi and English versions) on the Audited
Accounts of the Cochin Port Trust, Cochin, for the year 2017-2018.

[Placed in Library, See No. LT 9841/16/18]

(3) (i) A copy of the Annual Administration Report (Hindi and English
versions) of the Chennai Port Trust, Chennai, for the year 2017-2018, along
with Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Chennai Port Trust, Chennai,
for the year 2017-2018.

[Placed in Library, See No. LT 9842/16/18]

(4) (i) A copy of the Annual Administration Report (Hindi and English
versions) of the New Mangalore Port Trust, New Mangalore, for the year 2017-
2018.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the New Mangalore Port Trust, New
Mangalore, for the year 2017-2018.
(iii) A copy of the Annual Accounts (Hindi and English versions) of the
New Mangalore Port Trust, New Mangalore, for the year 2017-2018,

together with Audit Report thereon.
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(iv) A copy of the Review (Hindi and English versions) on the Audited
Accounts of the New Mangalore Port Trust, New Mangalore, for the year
2017-2018.

[Placed in Library, See No. LT 9843/16/18]

(5) (i) A copy of the Annual Administration Report (Hindi and English
versions) of the Calcutta Dock Labour Board, Kolkata, for the year 2017-2018,
along with Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Calcutta Dock Labour Board,
Kolkata, for the year 2017-2018.

[Placed in Library, See No. LT 9844/16/18]

(6) (i) A copy of the Annual Administration Report (Hindi and English versions)
of the Deendayal Port Trust, Gandhidham, for the year 2017-2018.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Deendayal Port Trust,
Gandhidham, for the year 2017-2018.

(iii) A copy of the Annual Accounts (Hindi and English versions) of the
Deendayal Port Trust, Gandhidham, for the year 2017-2018,

together with Audit Report thereon.
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(iv) A copy of the Review (Hindi and English versions) on the Audited
Accounts of the Deendayal Port Trust, Gandhidham, for the year
2017-2018.

[Placed in Library, See No. LT 9845/16/18]

(7) (i) A copy of the Annual Administration Report (Hindi and English
versions) of the Mormugao Port Trust, Goa, for the year 2017-2018.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Mormugao Port Trust, Goa, for
the year 2017-2018.
(iii) A copy of the Annual Accounts (Hindi and English versions) of the
Mormugao Port Trust, Goa, for the year 2017-2018, together with
Audit Report thereon.
(iv) A copy of the Review (Hindi and English versions) on the Audited
Accounts of the Mormugao Port Trust, Goa, for the year 2017-
2018.

[Placed in Library, See No. LT 9846/16/18]
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(8) (i) A copy of the Annual Administration Report (Hindi and English
versions) of the V.O. Chidambaranar Port Trust, Tuticorin, for the year 2017-
2018, along with Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the V.O. Chidambaranar Port Trust,
Tuticorin, for the year 2017-2018.

[Placed in Library, See No. LT 9847/16/18]

(9) (i) A copy of the Annual Administration Report (Hindi and English
versions) of the Kolkata Port Trust, Kolkata, for the year 2017-2018.
(i) A copy of the Annual Accounts (Hindi and English versions) of the
Kolkata Port Trust, Kolkata, for the year 2017-2018, together with
Audit Report thereon.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Kolkata Port Trust, Kolkata, for
the year 2017-2018.
[Placed in Library, See No. LT 9848/16/18]

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL): On behalf of Shri Jayant Sinha, | beg to lay
on the Table: -

(1) A copy of the Annual Report (Hindi and English versions) of the Airports
Authority of India, New Delhi, for the year 2017-2018, along with Audited
Accounts.

(2) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Airports Authority of India, New Delhi,
for the year 2017-2018.

[Placed in Library, See No. LT 9849/16/18]

... (Interruptions)

I HATAT ¥ 5 H3AT (87 3191y &¥a):  3reye galedn, H fA=faRad usf 97 geet
R X § -

(1) () SR oo TRAUIS THIH BrSRTe], Has & a¥ 2017-
2018 & 1P UfcaeT df T UfeT (Bl TuT 3RISIT FEaon)
AT TRGTURIATT oRdl

@ ST R TdIc TR BIefe, Jas & a¥ 2017-2018 &
PRIGRUT DI TRGR GRT FHIET dr U Ufr (fewar qam i
HEPRT) |

[Placed in Library, See No. LT 9850/16/18]



(2)

3)

(4)
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() TSR FooTvHqIs Ucel SCerdcl ¥pel 3 Toacised TS
HASMHE, DIIFCR & a¥ 2016-2017 & d1iSe Hicidar bt Teb HfeT (fewat
AT SIS HLEERUT) TAT TGO ol

(@) UER doeTqIs Ul ICIMA TPl IATh e U8
BSTHE, PRIFICY & a¥ 2016-2017 & DRIBRUN DI ARBR FRT
eiTer &t b ufer (fawat erm 3RISH Hehun)|

S (2) # SfeaARad Wl BT FHT UeeT W I H gY eia & dRur

S gTeT foaRuT (fEe<t ToIT 3RS ) |

[Placed in Library, See No. LT 9851/16/18]

() TRER ToolHHTS Ul ¥l &pel AT cadcised TS
HSTHE, BDITFICY & g9 2017-2018 & dTfSies Hferda & Teb Tfey (f&=al
AT SIS HEERUT) TAT TGO ol

(@) WER JeaHqls UCe SCIeMd Ipal 3 CaIcised U
HSTHE, RIS & a¥ 2017-2018 & DRIBRUN DI ADBR FRT
YT BT Uar Tifer (feeat T SISt ) |

[Placed in Library, See No. LT 9852/16/18]
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12 02 hrs
COMMITTEE ON ESTIMATES
30" and 31" Reports

1. AR 7SR el (FFUR): 3Teder F8 1T, § Uidher Affd (2018-19) &

feretforRa srcraeeT (fewet Torm SIS HRepvur) TR PR & :-

1. OTERU, 9 IR Serarg uRec HaTerd I FafeT STerdryg aRec U= ISRy
BRI AT (TR &7 SrRifFsaTes vy & IR & AfHf & 3o0ar
INECE]

& I H AT T 317 TfcraeH|




29
12 02 > hrs

COMMITTEE ON THE WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES
Report of Study Visit

Syrht 3] gt () srewer meiedn, # orjyfud Sl @em S
SN & bedTo Jeell |AfT & S, 2018 & SR HTell, Fel, fMer 3R
TSNIG & 3TEI SR BT UfcraaT (BT T SIS FRehvT) AT el IR I § |

....(TFHM)

12 03 hrs
COMMITTEE ON PRIVATE MEMBERS’ BILLS AND
RESOLUTIONS
44" Report

st YT ST BETRAT (IFFTAT): 3reTel AT, § IR-IRGRT AT & [Jeyept qerr
epeul Feel AT T 44 Tfcrda (fawel ToIT SIS JepRUT) IR R gl

....(TTH)
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12 04 hrs

BUSINESS ADVISORY COMMITTEE
57" Report

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL): | beg to present the Fifty-seventh Report of

the Business Advisory Committee.

... (Interruptions)
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Y JTHERTE IS (IARTEY) : eI HeIedT, ¥ iR FHT0r e RecTRyet arel
¥ TS IET 81 ST STSATUN St = 321 AT HehTett 3fiR ISP a1 1 3Tt it i 13
ST & TRPR, 13 7EN H TP 3R 9 AT TR AT Dl IRBR 2. FIYT) 9
T 25 ST DT ARBR -1 off, gfery wfR a1 Fmtor 72T &1 uraT, otfd ot st
TWRBR I H &... (FIET) TIR ENYUT-U H I HfR {7107 T JgaT 84 3T 2Tl
3TST TG R HTeT SId Geb &, AfehT GHIRI I TRDN Dl TR A PIg gl el P Tg
8. aeT) fora ST BT TR ST Tt & ATeF i GeATed 81T o, |al J1R
T qeal ferged &1 AT 3iR T& & I....( ae) 85 oIl & fob HIRei S
TSl S99 ST T ol T 81 25 FawR Pl TIR THRT S&d Sl SRITET TV & 3R I7&l
94 PR DT Ueb IR fhe I & fob “Uget HfeR a1 § WP, Tl forg &l & YPRI”

HEISYT, 89 TS Wl TRDR Bl FAT D18 & (S DI H bl JacTd IT U8el bR
e & T YU DI H O Y fead €, I AT TrAUSTST PR el 8l MMM b
ATy A GG I gl WY o fhdT ST HepdlT 81 A T bl JaaT FH AT &,
el J1I H 319 < Febd 8 fob qrer T § AT b Aol T 81....( I 8

... TI)

AT 3TEET : AT TRI URaTe 537 bt 27 SfTarTd 3regel §RT IS MY e o rey
eGP DT AT T&TT T ST &l

. (TTTYT)
SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Madam, according to the
NCRB records of 2016 Report, 94.6 per cent of rapes are committed by

acquaintances, people known to the victim. ... (Interruptions) They use the
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fiduciary relationship with the victim to intimidate, coerce and use that very
relationship to commit offence and sometimes commit it repeatedly.
(Interruptions)

In case of children, who are victims of sexual offences, this gruesome
offence gets another hype. Under these circumstances, there should be a
special sensitization in terms of implementing these laws. The Government
has made laws which are very good and have made stricter punishments. ...
(Interruptions) But the provisions have to be made so that these people,
especially the victims do not get intimidated or coerced into settlements. ...
(Interruptions) Measures have to be taken so that the trial process is good and
fair and the speeding up of these trials is very necessary. This is what | pray

before you. Thank you, Madam. ... (Interruptions)

HON. SPEAKER: S/Shri Rabindra Kumar Jena, Shivkumar Udasi, Shri Deviji
M. Patel, Shri Sanjay Dhotre, Bhairon Prasad Mishra and Shri Nishikant
Dubey are permitted to associate with the issue raised by Shrimati Meenakashi

Lekhi.
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12 07hrs

MATTERS UNDER RULE 377"
HON. SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them, may personally hand
over slips at the Table of the House immediately.
Only those matters shall be treated as laid for which slips have been

received at the Table immediately and the rest will be treated as lapsed.

* Treated as laid on the Table.
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(i) Need to convert NH-86 between Kanpur and Kabrai into four lane

Fa= qoivs Rig awae (FIRUR): g & oft N g1 HavE FHUR B T TH.997.-86
RIS SR & AR BT HET b IR SORAT ST YT & | el Asedqui 3R STl
3 IS B & DR 1T H I8 H&T Fe b FHeE J: o1 V&1 § | R FHST & R
(ecTES) A BIHR oI dTell UH.UT.-86, BITYR-ATR ISR ST BITYR-PeS b
HEY ST ol & 3R b 4 oI BT A Bl b DRI 3R el TSIl IR YT FeaT H
cIeT 97 GfeT 7 8 A FSP JF & GRT JAT BRA UR S FTERUT Bl A fereh
IRGfIeT 81 W & | PAR-PaRS b 7eg (97 SATSSR b 2 o &b USCHI I[SHN TR
e ferep GEiCTY Bl WEl & 81 39 &5 1 g AfSehet bl Giaem it T8 & 3R geferan §
Tl el T Fed AN GRT &1 DGR AT TGS SISl &b foTd of STHT ISe & |
AT HFT G T & b DR A SA{eeh R & S DIV $ & H A geferad J
Hcg-ex fere & | el & TS SR Treiv/gARoIdT drel T T GRI&e IRl et
feam ST & | I ofY e Y a¥gedl bl STl & fTAeh pRur Y fferepier wRIST 3R
eI o BTel Aferial T HicT 81 el & | Slet TTSlT UR Slef 927 bl Gl b B
< DRV SHT ST b1 AT ST &l & | Fep AT A IFAT foedpet ot G el & 3R
SFRORAT el T T T off IS Gl 181 & |

31T AR ARPR A AR1Y & fob v 3IR PHYR &b 7e TSDb AN Dl JTH
1. UA.09.-86 (PFYR-AFR IS ISH) P FISIPROT BIT A Ugel & ceeblel 3
RIS TR BHIYR-BHaRS b HET I AT A IGIR CleT JAT bl FEAT 16 DT Y
ORI 8 3T aTedt 3R 8 ST aTedt o IR 1Y Y |
2. UA.U9.-86 P BIYR-BHaRS D HEY 2 oF Bl TS IHRU PReh 4 o e T ST
3R fEargey o1 it fFHfur febarr STTe |
3. RO 18 3R WeiNT & YRIT M & Jee b Jref IS IISHH IR
AIaTSel HiSahet Jemat 1 ol yefer fosam Sy |
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(ii) Need to set up Railway medical college in Kerala

PROF. RICHARD HAY (NOMINATED): | request the Union Government to set

up one or more Railway medical college in Kerala.
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(iii) Regarding welfare of Scheduled Castes

DR. KIRIT P. SOLANKI (AHMEDABAD): Budgetary allocations made to a
number of states are never in proportion to the population of the Scheduled
Castes in the state which is in violation of the guidelines of the plan. There are
states which have under spent a total of Rs. 5000 crore in the last 30 years.
There are also reports which suggest that expenditure figures under SCSP
include ‘notional’ expenditure — expenditures on projects, SCs are not the
direct and exclusive beneficiaries. | urge the parliament to take steps regarding
this and formulate an Act/legislation for implementing SCSP for ensuring the
proportionate financial outlay, preventing notional expenditure with community

monitoring for ensuring transparency and accountability.

For the development and welfare of Scheduled Castes, the SCSP
should be converted into legislation to ensure budget justice to SCs with
provisions like non-diversion of budget outlay under each major head ensuring

direct benefits to SC.
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(iv) Regarding setting up of a warehousing hub at Ambala, Haryana

SHRI RATTAN LAL KATARIA (AMBALA): | would like to draw the kind notice
of Hon’ble Minister of Consumer Affairs, Food & Public Distribution towards the
fact that a GST unified Ambala has a great potential to set up majestic
warehousing hub in Ambala Lok Sabha Constituency, Haryana. Ambala is
well-connected to G.T Road, has best Railway facilities and having

international airport at Mohali.

A huge investment infrastructure may play a significant role as large
planned investment such as Dedicated Freight Corridors (DFC) in road, rails
and airway across India will bolster trade and consequently raise warehousing
demand. Investment in infrastructure in Ambala will reduce the pressure on
Delhi and N.C.R Region. Kalka in my Lok Sabha consistency is the gateway
of Himachal Pradesh and at present all the fruits and vegetables are supplied
to Delhi and if Ambala becomes a warehousing hub, then we can prevent

routing of Fruits and Vegetables.

This warehousing hub may include a hub from Yamuna Nagar to
Ambala, Panchkula to Ambala, Chandigarh to Ambala, Patiala to Ambala.
Ambala is also a Centre place of G.T Road for Jammu and Kashmir, Punjab,
Chandigarh, Himachal Pradesh, Uttarakhand, western Uttar Pradesh. As the
price of land is going up in Delhi and N.C.R region, it is becoming very difficult
to set up infrastructure in this region. Consumption led demand for

warehousing is likely to grow at fast pace. The advent of e-tailing in the past
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few years has necessitated the need for setting up of huge warehouse close to

urban centres in order to deliver in the shortest possible time.

Leading e-commerce players in India and players such as Amazon,
Flipkart and Snapdeal have been expanding their network of warehouse or

fulfilment centre to speed up their delivery and stay ahead of the competition.

I, therefore, demand to make Ambala a warehousing hub.
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(v) Regarding setting up of Spice Board office in Chamrajanagar district
of Karnataka

SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): | would like to draw
the kind attention of the Government towards the fact that Chamarajanagar
District of Karnataka is my Constituency Headquarters and border District of
Tamil Nadu and Kerala. This District facilitates the farmers to give value
addition to their Spice Products such as Pepper (92 ha.), Turmeric (12,000 ha),
Ginger (64 ha.), Garlic (77 ha), Tamarind (194 ha), Coriander (170 ha) and

others 23 ha., grown in about 12,620 hectares.

The farmers in Chamarajanagar District are growing 50 Metric Tonnes of
Turmeric and 5,000 Tonnes of Ginger per annum. The Pepper is cultivated in
estates of B.R. Hills range and produce 250 Tonnes per annum. The Spice

produce can also be cultivated as multi crop in 11,500 ha. of coconut farms.

But the farmers have to travel more than 150 Kms. to reach Spice Board
Office at Madikeri/Kushalnagar in Karnataka for getting technical advice and
transactions and they are demanding for the establishment of a Spice Board

Office at Chamarajanagar District.

For the reasons stated above, | hereby urge the Union Government to
take immediate action for the establishment of Spice Board Office at

Chamarajanagar District Headquarters (Karnataka).
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(vi) Regarding Legislation prohibiting torture
DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Torture is a moral
affront to the conscience of every Indian and a complete violation of our
Constitutional ethos. It is horrifying to note that nearly a thousand-people died
in custody in 2017, the horrid story about the custodial death of Sreejev in
Parassala once again reminds us of our duty to act against torture. In 1997
India signed UNCAT, however, it is humiliating to note that we have not ratified
it even after two decades. The prohibition against torture is so well established

in international law that there can be no two-views on this subject.

A bill was passed in Lok Sabha in 2010 but has since lapsed. The
Government had informed the Supreme Court that it will consider a fresh Bill.
Therefore, | urge the Government to set out an immediate timeline to urgently

facilitate the introduction of legislation prohibiting torture.
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(vii) Regarding problems faced by textile industry in the country

SHRIMATI V. SATHYABAMA (TIRUPPUR): Indian textile industry is the
second largest employment provider providing jobs to over 110 million people
and has potential to create new jobs for another 25 million people by 2025 if
the right polices are put in place.

Various schemes like extension of TUF Scheme for 13" Five Year Plan
with a budget allocation of Rs. 17,822 crore, Rs 6,006 crore special package to
boost garment exports and Scheme for Capacity Building (SAMARTH) with an
allocation of Rs. 300 crore have been hailed by the industry.

The textile industry is currently facing severe financial crisis due to the
huge backlog in the release of Technology Upgradation Fund Scheme subsidy
amounting to around Rs.8,000 crore (committed liabilities under various TUF
Schemes and A-TUF Scheme).

In addition, 40% hank yarn obligation imposed on the spinning mills that
cater to the needs of the power loom sector is causing hardship and posing
heavy financial burden. The Textile Commissioner had already recommended
to the Hon’ble Union Textile Minister to reduce the hank yarn obligation from
40% to 10% taking into account of the substantial increase in the spinning
capacity and steep fall in the handloom capacity. 40% hank yarn obligation

was fixed during 2003.
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I, therefore, urge the Government to address the issues of the textile
sector at the earliest by facilitating the immediate release of huge backlog
subsidy amount of Rs.8,000 crore under the Technology Upgradation Fund

Scheme and to reduce the hank yarn obligation from 40% to 10%.
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(viii) Need to introduce philosophy of Thirukural in school syllabus

SHRI B. SENGUTTUVAN (VELLORE): A moral numbness has enveloped our
lives now as we have lost the sense of distinction between right and wrong.
The world increasingly reeks of amorality, if not immorality. Anarchy born of
utter selfishness reigns supreme. Today’s world is characterised not by moral
values but by success stories. Our present education system is founded on the
principle of utility rather than morality. As we do not teach moral or religious
values in our schools and universities, there is a dearth of good values in the
lives of modern Indian. This accounts for lack of humanity and the huge
percentage of crime.

Twenty-Four Hundred years ago, when a perfect and stunning
civilization of great culture and literature flourished in Tamil Nadu, Sage
Thiruvalluvar, synthesised great principles of living in epigrammatic Kural
Venba comprised in 1330 couplets in 133 Chapters under 3 great Topics of
Rectitude, Wealth and Love. The entire Life of Man is comprised in these three
concepts. Thirukural commences with the Praise of God. His is the Universal
God, Who is above the bickering of religions. It is to the great credit of the Poet
that he nowhere mentions any religion, whilst Theism and Belief are central to
his poetry, he has not chosen to identify himself with any religion. That is why
Thirukural is called a Universal Gospel. Thiruvalluvar, in sharp contrast to most

saints and sages, does not negate life; and on the other hand, he urges one to
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live one’s life in the full observing the principle of aram in every walk of life. The
word aram, translates as dharma — Justness, Rectitude or Virtuous Living.
Thirukural has been translated into many Indian and foreign languages.

| urge the HRD Ministry to make Thirukural a compulsory subject at all
classes and other Ministries to propagate the philosophy of Thirukural in their
respective departments so that our lives become so much more meaningful

and culturally richer.
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(ix) Regarding problems faced by fishing community of Mumbai North

West Parliamentary Constituency
SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): India is primarily an
agricultural country and fishing constitutes an important activity. Maharashtra
has about 720 Kms of sea-shore amongst which Juhu, Moragaon, Vesav
shores are in my parliamentary constituency. In Mumbai North-West fishermen
community is residing for the last many generations. They are engaged in
traditional fishing business and are following the traditions for the lost so many
years. Though they face aggression of sea, withstand heavy storms and
counter many problems yet, they continue to survive with their age-old
business.

The proposed shipping corridor is about 15 to 35 knots from the shore
and, in fact, this area is a breeding place of fish and where they are found in
abundance. Since the proposed corridor is passing through this area, the
fishing business would be affected. This has happened with other States also.
Unfortunately, fishing community or organisations were not taken into
confidence while proposing the said corridor.

In view of the facts, | request the Government to hold early discussions
with the National Fish workers’ forum and Maharashtra Machhimar Kruti

Samiti, Mumbai before taking a final decision in the matter.



46

(x) Regarding release of White Paper on implementation of provisions of
Andhra Pradesh Reorganisation Act

SHRI JAYADEV GALLA (GUNTUR): The Andhra Pradesh Reorganisation Act
is a sacrosanct document of Parliament and it mandates the Government of
India to implement various provisions of the Act. The Act was notified nearly
half-a-decade ago, but till now not even a single provision has totally been
fulfilled, be it with regard to helping in constructing new capital Amaravati or
establishing educational institutions or AIIMS or Revenue Deficit or setting up
of steel plant or establishing new Railway Zone or division of assets and
liabilities between AP and Telangana and the list goes on.

The people of AP and MPs from AP have been requesting and
demanding to release sufficient funds so that provisions of the Act are
implemented in a time-bound manner. But, Government of India neither giving
minute details of what it has done so for nor releasing sufficient finds to
complete various projects. Instead, Government of India, its Ministers and
other leaders are giving misleading statements which confuse the people of AP
and even the MPs are caught unawares as to what Government of India has
done so far.

There is also discrepancy between what Government of Andhra Pradesh
is asking for and what Government of India is willing to give with regard to
Revenue Deficit, financial assistance to new capital, etc.

In view of the above and to make things clear once and for all, | urge the

Government of India to release White Paper on implementation of provisions of
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AP Reorganisation Act and also what Government of India has done with
regard to assurances given on the floor of Parliament by none other than

Prime Minister.
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(xi) Need to expedite payment of arrears to sugarcane farmers
in Uttar Pradesh

T T T R4 Free (HAYRY): AR H T [BH1 BT 1 o I e ale]
aY H ORI PRI BV & | S T fhAMT dHT TGt Bel & | T df T &
fer=ait o URER & STifeepT Tetcll & | fhRaTT 7w el TffT T STl I U sl bl
uers &I BT, ST T fJars g uRaR & TSHAT BT Sl RId & | T foha™

ATGDHR b Bl H GIPR ATCHEIT PR DI AR & |
=TT ORTE ST BTe] B b STaSfE Ieeik Fael AT et GRT sl URT$ & &l

P T TFep &1 B UTIT & | IR T2l WRBR FRT DT 12500 RIS WYY TT]

qed & HIUE H 50 RIS BUY STRT R BT R forar 121 8, FSraeh oy febarii 5
DIHT I O &1 <7 & |

3TCT: ART sk ARPR A IFRIY & fob [T bl oRamT=aT &b <t g Iefeb T
bl SEBIAT LRI b YT 2T AATATE gereT FT3He HrTg ST |
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(xii) Need to improve railway services in Punjab
SHRI PREM SINGH CHANDUMAJRA (ANANDPUR SAHIB): | want to raise a
very important matter of my constituency relating to railways. In spite of public
declaration by former Railway Minister at Khat Kal Kalan - native village of
Shaheed Bhagat Singh to extend Jaijon to Jalandhar route to Amritsar, the
same has not been implemented. Re-modelling of Amritsar railway station has
been completed, but the said demand of public interest has still not been

accepted. | would request the Hon'’ble railway minister to accept it.

Similarly, railway platforms need to be constructed on both sides at
railway stations in Anandpur Sahib, Ropar and Kurali. Escalator facilities at
SAS Nagar, Mohali should also be provided.

Two new railway lines i.e. Rahon to Khanna via Samrala and another
one from SAS Nagar (Mohali) to Rajpura should be constructed as committed.
There is genuine public demand for stoppage of Jan Shatabdi from
Chandigarh to Amritsar at Railway station in Kharrar. Further, there is demand
for Una - Amritsar Express via Anandpur Sahib be stopped at Kiratpur Sahib

and at Khamano.
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... (Interruptions)

HON. SPEAKER: | am ready to give you time to raise your issues.
... (Interruptions)

HON. SPEAKER: | do not understand it all. Please go to your seats.
... (Interruptions)

AT 3TETET @ 3T AN A e & fob 91 &1 AT 3R |l |

...( TIgF)

HON. SPEAKER: The House stands adjourned to meet on Friday, the 14"

December, 2018 at 11 a.m.

12 09 hrs

The Lok Sabha then adjourned till Eleven of the Clock on Friday, December
14, 2018/ Agrahayana 23, 1940 (Saka).
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